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SHRI SUBHASH CHAND BHATI,
S/e SHRI RAM KISHAN,

R/e 2709, Kucha Challan,
Darya Ganj, New Delhi-2

V/s i
1. The Medical Superintendent, Safdarjang Hospital,
New Delhi.
2. Direetor General of Health Services,

Office of the Direetorate General eof
Health Services, Nirman Bhawan, New Delhi.

. Union eof India
. Ministry of Health & Family Welfare,
Government of India, Nirman Bhawan,
New Delhi (through its Sscretary).
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. This Review Petition dated 16.1}3.93 filed by Shri Subhash

Chander Bhati seeking review of our erder in 0.A. No. 1661/93
rendered on 7.9.1993 consisting of myself and Hen'ble Shri I.K.
Rasgetra, Member (A).
2. The main thrust of the arguments in the Review Petition
is that the applicant was appnintad as Nursihg Attendant upon

+

seleetion with effeet from 19.7.1991 and, on the plea that the
alleged Hiddla Class Certificate submitted by the applicant wvas
not genuine, he was disengagsd w.e.f. 3.9.1991, The applicant
was direeted to get certificate about the genuineness from

the source. Aceordingly, he ebtained a duplicate cepy of the
certificate frem the Head Master of the Scheesl and submitted

the same t® the authorities, The matter has not at all been
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applicatien was belated ene and barred by limitatien.

With regard to merit, the Tribunal had elearly ebserved
that the applisant has no case as his appeintment was on
only daily wages for a specifiec peried. Ones that
peried was ever, the Respondents were within their
jurisdiction not te take him back on duty, This is
elear from Annexure A-2 sngagement order vide dated

19.8.91 which reads as follows 2=

" The follewing persons have bean engaged

after their medical examination in erder

of merits on Daily Wages as Nursing Atten-

dant at the rate of R. 25/= + D.A. per day

in this hespital w.a.f. the date shewn against

each upte 31.8.91. They will not be paid fer
» the day they remain absent from duty. "

On the whole, 14 Persons were appointed,

4, * There is' nothing on reeord to shu; that the
applicant's service was terminated because of the sus-
Pecien about the genuinensss of the education certifie
¢ats, as alleged in the Review Application. Therefers,

such a econtention cannot be upheld while considering

th
@ review petition, The scope of the Reviey Application
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that none of the ingredients as stipulated im Order XLVII
Rule 1 C.P.C, have been made out to warrant a review of
the order of the Tribunal, We find that neither any errer
on the facs of the recerd has been pointed our nef any ney
fact has been brought to our notice calling for a review

of the priginal judgement,

6. In the facts and eircumetances of the casse,

we do not see any merit in the Review Application and the
same is rejected dm—circuistien; =
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